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17.39 hours 
MOTION RE: CONTEMPT OF THE 

HOUSE 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): With your permission, 
Sir, I move: 

"This House resolves that the per-
sons calling themselves Shyam 
Charan and Ram Murti Pandey 
who shouted from the Visitors' 
Gallery and attempted to throw 
some leaflets from there on the 
floor of the House at 12.02 hours 
today and whom the Watch and 
Ward Officer took into custody im-
mediately have committed a grave 
offence and are guilty of the con-
tempt of this House. 

This House further resolves that 
they be sentenced to sinrp1e impri-
sonment till 6 P.M. on the 22nd 
December, 1973 and sent to Cen-
tral Jail, Tihar, New Delhi." 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, this Resolution 
should have been circulated. If they 
want to be fair and if somebody comes 
to ventilate his grievance in a peaceful 
manner in the Gallery, although I do 
not say it is desirable and .. although I 
do not sav that this should be encoura-
ged, the -House cannot take a vindic-
tive attitude. 

So, my amendment is: 
"That the person involved be set 
free at once". 

I shall tell you something more.. This 
is a House of the representatives of the 
people and you know that in the last 
few years Section 144 has gone on ex-
tending. A demonstration comes, as 
we have seen to-day, the Delhi Teachers' 
agitation came, but it could not come 
to Lok Sabha. It has become a para-
10k Sabha and it is no longer the Lok 
Sabha because people cannot come 
here. Therefore, f move that instead 
of these gentlemen being detained till 
6 p. m. tomorrow, thev be set free at 
once. 

SHRI K. RAGHU RAMATAH: 
Two gentlemen. 
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SHRI JYOTIRMOY BOSU: Both 
of them including the hon. Minister 
making it three in all. ' 
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He should be reprimanded and released 
immediately. 

SHRI JYOTIRMOY BOSU: No rOo 
primand. 

MR. CHAIRMAN: Now, I shall put 
Shri Jyotirmoy Bosu's amendment to 
the vote of the House. Those in favour 
may say 'Aye'. 

SOME HON. MEMBERS: Aye. 

MR. CHAIRMAN: Those agaInst 
may say 'No'. 

SOME HON. MEMBERS: No. 

MR. CHAIRMAN: The 'Noes' have 
it. . . 

SHRI JYOTIRMOY BOSU: The 
'Ayes' have it. .. 

MR. CHAIRMAN: All right. Let 
the Lobby be c1eared-

Now, the Lobby has been cleared. 
I shall put Shri Jyotirmoy Bosu's 
amendment to vote. 

The question is: 

"That the amendment moved by 
Shri Jyotirmoy Bosu to the motion 
moved ... 

SHRI JYOTIRMOY BOSU: Please 
read out the amendment, Sir. 

MR. CHAIRMAN: I am shOwing a 
favour to the hon. Member by putting 
it to vote. He has not given me the 
amendment in writing. 

The question is : 
"That the amendment moved by 
Shri J yotirmoy Bosu to the motion 
moved by Shri K. Raghu Ramaiah 
be accepted by the House". 

The motion was negatived. 

MR. CHAIRMAN: The question is : 
"This House resolves that the per-
sons calling themselves Shyam 
Charan and Ram Murti Pandey 
who shouted from the Visitors' 
Gallery and attempted to throw 
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[Mr. Chairman] 
some leaflets from there on the floor 
of the House at 12.02 hours today 
and whom the Watch and W;ud 
Officer took into custody imme-
diately have committed a grave 
offence and are guilty of the COD-
tempt of this House. 

Tills Home hlrther resolves that 
they be sentenced to simple impri-
sonment till 6 P.M. on the 22nd 
December. 19"7, ond sent to Cen-
tral Jail. TihaJ", New Delhi". 

The morion wa.1 adopted. 

17.47 hrs. 

RESOLUTION RE: NEED-BASED 
MINIMUM WAGES FOR WO"RKERS 
-Contd. 
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MR. CHAIRMAN: The House will 
adjourn at 6.30 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour}: I seek a clarification. If the 
half-hour di!Cussion is not raised by 
Shri Chandrappan who, I am told, is 
not present in Delhi - he cannot come 
- this resolution could continue till 
6.30. 

MR. CHAIRMAN: No. 
SHRI JYOTIRMOY BOSU: Then 

what will you do? 

MR. CHAIRMAN: It was decided 
that we would take up the half-hour 
discussion at 6 p.m. You know it is 
not yet 6 p.m. So, I have called Mr. 
Sathe. and everybody is obstructing his 
speech. 

SHRI ATAL BIHARI VAJPAYEE: 
The Minister has to reply; the Mover 
will have to reply. 

MR. CHAIRMAN: They WI'll take 
only a little time. (Interruptions) 
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